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09/ 12/ 1996
Hon.Dr. #.K. Saxene, J.i
HDH. 4&, & Dafél. A-M-
None present for the applicant wnile .
‘dx"q sri A. Sthalekar, counsel for the respondents 1is
present. It is the case which was instituted 1in

the year 1990. The applicant had no time to filke

R A. altbough the copy of the G A, was received
on 21.10.1991 by him. It appears that the applicant

is not interested in the case. 1t is further in-
41 cated because none had appeared for the applicants
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on the last two dates i.e. 10.10.1996 and 18. LIt
Today again none is present for the applicant., Ihe
C.A, is, therefore, dismissed for d ault, :
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